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AISHWARYA PLAST EXPORTS PRTVATE LIMITED, will remair unaffected as

no new shares are being issued and there will be no change in the capital structure.

No representation or objection to the Scheme has been received by the Petidoner

Company from Regional Director (Ministry of Corporate Affairs). Registrar of

Companies, lncome Tax Depadment or Official Liquidator (Bombay High Court).

The Office of the Development Comltissioner, Kandla Special Economic Zone,

has granted its consent and no-objection to the Scheme of Amalgamation of the

Petitioner Company with Aishwarya Plast Exports Private Limited vide its Letter

dated l5ih May,20l7.

The Leamed Counsel for the Petitioner Company funher submits that the Company

Petition is filed in consonance with section 230 to 232 of the Companies Act, 2013

along with the Order passed by the Hon'ble Tribunal in Company Scheme

Application l5l of 2017.

At least 10 clear days before the date fixed for hearing, the Petitioner Company to

publish the notice of hearing of Petition in two local newspapers viz. "Free Press

Joumal", in English Ianguage and translation thereof in "Navshakti", in Marathi

language, both having circulation in Mumbai as per Rule 16 of the Companies

(Compromises, Anangements and Amalgamations) Rules, 2016.

The Petitioner Company to file an Alfidavit at least 7 days prior regarding the

directions given by the Tribunal pertaining to advertisement of notice ofhearing and

report to this Tribunal that the direction regarding the issue of advertisement of

notice ofheadng has b€en duly complied with.
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V. Nallasenapathy

(Member, Technical)

BSV Prakafr Kumar

(Member, Judicial)
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